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( By Hon'! ble M. Justice ii.K-Dhaon, v.C -)

5ri K.C.9inha has put in appearance on
behalf of the respondents and he has been heard in
opposition in this application, In view of the
opder we are about L0 pass, it is not necessary to
czll for a counter affidavit. However, we are
disposing of this applicatilion finallye
2 On 17th August 1990 sa:yicaa~ef the
petitioner wes SUSpended&h*ﬁﬁhgﬁéi dzte, he was
performim the job of tronsmission executive.
The said gTCEr was folloued by an order terminating
his services. Therszfter the relevant avthority ,‘

withdrew the order of termimtion. Uisciplinary
proceedl s wes initiated as against the apylicznt
by giving him a charge sheet. This chargesheet

was supplemebed by another charge sheet., In fact,
jt is stated at the Bar that the new charge sheet
conbains all the sllegatins made in the first
charge plus some additicnal material. 5pri K.C .2inha
states that the derartment shall kreat the first
charge sheet as having been withdrawn and
proceedings, as against the applicant, shall

now proceed on the basis of the latest charge sheet
given to hime

3. Learned counsel has urged thet the giving
of the second charge sheet is a maléfide acte

We are not inclined to interfere at this stage.

We are, therefors, refraining from expressing any
epinion on the mer itsof the casSse. We are doing

5o becauss we do not gyant to prejucice the case

of either party. Learned counsel for the

applicant ( Sri m.A.aiddigi) has stated at the Bar
that the applicant hes submitted his reply to the
1ast charge sheset and he proposes to file no
further replye We, therefore, make it clear

that the applicent will not be permitted to
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to give any further reply.

4o Je direct the punishing autheority
to dispose of the disciplinary proceed ings
as exvediticusly a5 possibles,

Se ui

is dispo é@ of finally.
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h these directions this applicztion

A.
Ot: Allahgbad
30th June,1992
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